
,./ - 

• 

- 

' \ 

( Open court) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH• ALLAHABAQ. • 

Allahabad this the 09th da~f December, 2002. 

Contempt Petition No. 222~f 2002 
(O.A. No. 653 of 2001) 

Hon'ble Mr. Justice R.R.K. Trivedi, Vice-chairman. 

Hon'ble Mr. Govindan s. Tampi. Member- A. 

Achhaibar Nath Gond s/o Sri Sita Ram Gond 
R/o Kha-325, Reserve Bank colony, Kidwai Nagar, Kanpur • • 

. •••••••• Applicant 

Counsel for the applicant;- Sri s.c. Kushwaha 

VERSUS 

1. s • sama nt, , Dy. Director Genera 1 ( Pfer sonnel) , 

Postal services, M/o communication, New Delhi. 

2. M.I.G. Khan, Chief Post Master General. 

U.P; Circle, Lucknow. 

3. B. Vijay Kumar, Manager, Mail Motor Services, 
Head Post Office, Kanpur. 

4. smt. Neelam Srivastava, Post Master General, 

Kanpur circle. Kanpur. 

• •••••• · .Opposite Parties. 

0 R D E R 

(By Hon" ble Mr. Justice R ., R .K. Trivedi, V .c., 

By this application under section 17 of Administrative 

Tribunals Act, 1985, applicant has prayed to punish the. 

respondents for wilful disobediance of the order dated 

10.08.2001 passed in O.A No. 653/01. The direction given in 

the O.A was as under:- 

"Considering the facts and circumstances, we dispose 

of this o.A with·the direction to Manager, Mail Moter 

Services, Head Post Office. Kanpur (respondent No. 2) 
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to permit the applicant to join the post of Driver 

on the basis of selection and appointment letter 

mentioned above within two weeks from the date 

clearance is received from the Postal Directorate." 

2. This contempt Application has been filed on 25.10.2002. 

The limitation for filing the C.P. could be within one year 

from 10.08.2001. The limitation expired in the month of 

August, 2002. The C.P has been filed on 25.10.2002. on 25.11.02 

Division Bench required counsel for the applicant to show 

the law on limitation tn:case of contempt Petitions. However, 

counsel for applicant is absent which shows that he is not 

interested in the matter. The C.P. is accordingly rejected 

for want of non prosecution. 

3. There order as to costs. 

Vice-chairman. 

/Anand/ 


